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MADHYA PRADESH ORDINANCE
No. 4 oF 2022
THE MADHYA PRADESH LAND REVENUE CODE (AMENDMENT) ORDINANCE, 2022
[First published in the “Madhya Pradesh Gazette (Extra-ordinary)”, dated the 13th June 2022.]

Promulgated by the Governor in the seventy-third year of the Republic of India.

An Ordinance further to amend the Madhya Pradesh Land Revenue Code, 1959.

Whereas, the State Legislature is not in session and the Governor of Madhya Pradesh is
satiified that circumstances exists which render it necessary for him to take immdediate action;

Now, therefore, in exercise of the powers conferred by clause (1) of article 213 of the
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the following
ordinance:—

1. This ordinance may be called the Madhya Pradesh Land Revenue Code (Amendment)  Short title.

Ordinance, 2022.
2. During the period of operation of this Ordinance, the Madhya Pradesh Land revenue

Code, 1959 (no. 20 of 1959) (hereinafter referred to as the principal Act), shall have effect subject
to the amendment specified in Section 3.

3. For Section 9 of the principal Act, the tollowing section shall be substituted, namely:—

“9. (1) All cases shall be finally heard and disposed of by a Division Bench of the Board:

Provided that cases, which are listed for motion hearing or hearing on any interim application
may be heard by Single Member bench.

Explanation.—For the purpose of this sub-section, “Division Bench” means a bench
comprising of two or more members as nominated by the President.

(2) The State Government may make rules for exercise of powers and functions of the
Board through Single Member Bench and Division Bench and all orders passed by such benches
in exercise of such powers or functions shall be deemed to be the orders of the Board.”.

Bhopal :
Dated the 8" June, 2022.
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MANGUBHAI C. PATEL
Governor,

Madhya Pradesh.
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